10 Sratutory [RATJTYASABHA] Resolutions

#ft s & Em T4 omae S WM 99 & 9 R Tl e e ri
- (FFEIF)... Please, you are the Leader of the Opposition. You are well aware of the
rules. You raised a relevant point. It is important. The country is also taking note of
the same, what is happening and all that. Tt is the duty of the Government to explain
it to the House. The Home Minister told me that he is going to explain it; and he says,
now itself he is going to explain it. Let us first hear him and let the Bills also be moved,
and then we will discuss it. ... (Interruptions)... 30 § STST| . (FFEF)... Shri Amit
Shah, hon. Home Minister. ... {Interruptions)... Nothing else will go on record other than
what the Home Minister says. Other than the Home Minister, nothing else will go on
record. ... (Interruptions)... @i, it Tt Brar i omu 98 SMTI . (=5€Er)... Mr.

Rangarajan, please sit down. ... (Interruptions)...
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T b ¥ 39 d 39 HeHR BT oot B Rufd WA wReel s W W # S
a1 & T GaR g1 o g & 41 Y e SiR [Hel Ued bRl § | . (FEE)...

MR. CHAIRMAN: I have permitted him. ... (Inferruptions)... | have permitted the
Home Minister. ... (Interruptions)... Please. ...(Interruptions)... In my own wisdom, [
have permitted. It is very important. It is a serious issue. ...{Interruptions)... It will come.
It will come to you. ...({Interruptions)... One after another, it will come to you.

..(Interruptions).. Please. ...(Interruptions)....

STATUTORY RESOLUTIONS*
Cessation of all Clauses of Article 370 except Clause (1)

e HWelt (301 orftre wmE): Helew, H waheu uwdd Bedl g

*Discussed together with Government Bills.
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MR. CHAIRMAN: He 1s not yielding. ...{Inierruptions)... He is not yielding.
...{Interruptions)...

SHRI DEREK O'BRIEN: Sir, where 1s it listed? ... (Interruptions)... Where 1s it in

the List of Business? ...(Interruptions)...
The Jammu and Kashmir Reorganisation Bill, 2019
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MR. CHAIRMAN: T will come to you. ...{Interruptions)...
SHRI DEREK O'BRIEN: Sir, point of order. ... (Interruptions)...

MR. CHAIRMAN: Please go back. ...(Interruptions)... Let me tell you
.(Interruptions)... Shri Amit Shah to move for leave to introduce the Jammu and
Kashmir Reservation (Second Amendment) Bill, 2019. ... (Interruptions)...

GOVERNMENT ON BILLS*
The Jammu and Kashmir Reorganisation Bill, 2019
e Wt (o ot wme): wEle, § Fe |l uwa eI g
" o7 3R FEHR Yo feRie, 2019 P G B @1 3rgHfa a@f smgl
The question was put and the motion was adopted.
ft fhd o #EE, § fRRE B Rt exd € |
The Jammu and Kashmir Reservation (Second Amendment) Bill, 2019
TE Wt (0 afte wmE): welew, § us dl uwdig e g
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The question was put and the motion was adopted.
sft arftra o wEley, T ol quenfud exdn € |

MR. CHAIRMAN: The Bill has been introduced. ... (Interruptions)... We are only
discussing the Reservation Bill. ...{Introductions)... We are discussing only the
Reservation Bill. Please go back to your seats. ... (Inferruptions)... We are discussing
the Reservation Bill. ... (Iuterruptions)... We are discussing only the Reservation Bill.
...(Interruptions)... Try to understand. Please. ... (Inferruptions)... We are only discussing
the Reservation Bill. The Reservation Bill has already been circulated. Please go back
to vour seats. This is not the way. ...(Interruptions)... I am coming to that.
.{Interruptions)... We would be discussing only the Reservation Bill now. Other Bills
would be taken up after they are circulated. ... (Interruptions)... We would take up other

*Discussed together with Government Bills.



